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ORIGINAL APPLICATION NO.409 OF 2000
ALLAHABAD THIS THE 13TH DAY OF JANUARY,2005

HON'BLE MR. JUSTICE S. R. SINGH,VICE-CHA IRMAN
HON'BLE MR. S. C. CHAUBE,MEMBER-A

1+ Shri Naresh son of Shri Har Gyen,r/o c/o Shri Shyam
Lal Sharma, Indira Colony Dhaulpur, Rajasthan
presently working as Cleaner in Diesel shed,Dnaulpur,
Central Railway, Jhansi Oivision Jhansi,

2. Sri Vinod Kumar Son of Shri Shyam Lal resident Indira
Colony Station Road Dhaulpur, Rajasthan a$ present
working as Helper Khalagi in Signal Telecommunication
Oepartment, under the Senior Section Engineer Gualior,,:

= Central Railuays Jhansi pivision, Jhansi.

P-:,g 3. Mahendra Singh s/o Hoti Lal, r/o Village Samaula at

present working as Helper Khalasi in S5ignal and
Telecommunication Department, under tne Lhief Telecom

Ingpector South Agra, Central Railway,lJhansi Division,
Jhansi-

4. Nihal Singh s/o Teg Singh r/o Village Khorpura, post
Kanswati Khera, Tehgil Bari, District-Dhoulpur,
Rajasthan, at present posted at Gher Railway Station
es Helper Khalasi, under the Chief Signal Inspector
Agra Cantt, C.R. Jhansi Division, Jhansi.

S'e Mahesh Kumar S/o Ram Charan r/o Mohalla Bhamtipura, {
Ohaulpur Rajasthan, at present posted as Helper Khalasf

at Mouraina Railuway Station under tha Chief Signal |
Ingpector Gualior, C.R. Jhansi Division,Jhansi.

6. Jagdish S/0 Moti Lal r/o Mohalle-Jelhapuri Téhsil
Baha Dist-Agra at present posted as Helper Khalasi

at Agra Diesel Shed at Agra Cantt,Agra.
L] . L] - L] L] L] L .Applicant

( By Advocate Shri Suamitra singh )

Versus




Union of India,
through Genersl Mznager,
Central Railways, Mumbai,

Chatrapati Shivaji Terminus,
Mumbai.

2. Divisional Railways Manager(Personadt),
Central Railways, Jhansi Divigion,
Jhansi,

3. Assistant Personal 0fPficer (Traffic),

Office of the Divisional Railuays Manager (personal),
Central Railways Jhangi Divigion, Jhansi,
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( By Advocate Sri G.P. Agrawal )
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HON'BLE MR, JUSTICE S. R. 3INGH,VICE-CHAIRMAN _

By means of notification dated 25.02.2000
(Annexure=2) the gurplus steam staff shown in the list

attached to the said notification were required to be
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informed that screening Wa, take place on the dates
indicated in the notification for their absorption., The

notification dated 25.02,.2000(Annexure=-2) reads as under:-
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2, The said notification came to be cancelled by

means of the impugned notification dated 04,02,2000, The

examination which was scheduled to take place betueen

09,02.,2000 and 11.02,2000 was also cancelled by means of
the gsaid notification dated 04,.,02,2000,

3o In paragraph 4 of the counter affidavit it is

atated that the applicants herein had already been

absorbed in Diesel Department permanently vide letter
dated 24,02,.1935 and'mEJ'XaLai:ill working in the same

capartment, It is further stated in para 4 of the
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counter affidavit that at present lre s mot steam surplus

staff, In that view of the matter the cause of action

does not survive. In any case, the applicants do not

have any right. Tha respondents canmot be compelled to
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hold the screening test as initially'purposlqufﬂis

notification dated 25.02,.2000,

4, Accordingly, the 0.A. Pails and is dismissed with

NO order as to cosgtg,

Ak GM]C
Member-A Vice=Chairman
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